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4. Tamil Nadu Fisheries 

Dcvcloi,ment Corporation., 

Tamil Nadu. ·. 

· :,, State Fisheries Develop· 

mcnt Corporation Ltd. 

Calcutta, West B~ngaJ. · 

, 
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6. Andhra Pradesh Fisherieg 2 

Corpora tipn-Ltd., 

Hyderabud, Andhta Pradesh. 

7. Karnataka Fisheries 

Development Corporation 

Ltd.; .Mangalore, 

Karnataka. 

8 Maharashtra Fisheries 

Devcl<1;-,rnent Corporation. 

Bombay, Mah:irashtra. 
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Subletting of G,1vernment Ouarters by 

Allottees 

2ll8. SHRf K. LAKKAPPA : Will 
the Minister of WORKS AND HOUS-
ING be pleased to state : 

{a) whether aJlottecs of Government 
accommod11 ion arc allowed to sub-let 
a portion of their, quarter ; and 

(b) the det-aiJed auideJi.nes in this 
regard and whether any prior permiss-
ion to that effect is 01.:cessary, if so, the 
details thereof? 

THE DEPUTY MINISTER IN THE 
.f:dlNISTRY OF WORKS AND HOUS· 
ING (SflRl MOHAMMAD USMAN 
ARIF) : (a) AJlottecs of general'pool 
accommodation can share the . resfden· 
Cetl alJotted to chem with the employees 
of the .Central Govt. cliaibJe for aJJot 
mcnt of resiclcnces in acncral pool. 

-

-

(b) The following categories of 
officers are also eligible to share the 
accom.rbda tion in general pool :-

(i) Central Govt. servants incliei-
ble for general pool residences. 

-, 

(ii) Staff" of S~mi-Oovernment 
01'.ganisations ; 

(iii) Staff' of a oody corporate, 
owned, or controlled by 
Government. 

(iv} Foreign students studyin, in 
India (cases to be sponsore by 
the Ministry of E,ctemal 
Affairs/Sducatiqo. Individual·· 
cases .are to be decided by the 
· Directorate of Estates). 

· (v) Teachers of R:eco1nised 1choolt, · 
"' ' 




